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1 2 3 4 5 6 7
I 25000 | 28000 30000 31000 | 32000 | 34000
2 25750 | 28840 30900 31930 | 32960 | 35020
3 26520 | 29700 31830 32890 | 33950 | 36070
4 27320 | 30600 32780 33870 | 34970 | 37150
5 28140 | 31510 33760 34890 | 36020 | 38270
6 28980 | 32460 34770 35940 | 37100 | 39410
7 20850 | 33430 35810 37020 | 38210 | 40600
8 30750 | 34440 36880 38130 | 39360 | 41820
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R
;‘?ﬁfﬁi -V | VI-VII | @81 VI-VII | IX-X | XI-XII | a8 XI-XTI

b SLSLE
1 2 3 4 5 6 7
12 34610 | 38760 41510 42910 | 44290 | 47060
13 35640 | 39920 42750 44200 | 45620 | 48480
14 36710 | 41120 44030 45520 | 46990 | 49930
15 37810 | 42350 45350 46890 | 48400 51430
16 38940 | 43620 46710 48300 | 49850 52970
17 40110 | 44930 48110 49750 | 51350 54560
8 41320 | 46280 49550 51240 | 52890 56200
19 42550 | 47660 51040 52770 | 54470 57880
20 43830 | 49090 52570 54360 | 56110 59620

The 15" March 2024
THE BIHAR STATE SCHOOL TEACHER (APPOINTMENT, TRANSFER,
DISCIPLINARY PROCEEDINGS AND SERVICE CONDITIONS) AMENDMENT
RULES, 2024

No. 11 / Niyamawali 01-02 / 2023(Part) 786--In exercise of the powers conferred
under proviso to Article 309 of the Constitution of India, the Governor of Bihar hereby
amends the Bihar State School Teachers (Appointment, Transfer, Disciplinary Proceedings
and Service Conditions) Rules, 2023 and notifies the following: -

1. Short title and commencement: -(1) These rules shall be called "The Bihar
State School Teacher (Appointment, Transfer, Disciplinary Proceedings and Service
conditions) Amendment Rules, 2024".

(2) It shall extend throughout the state of Bihar.
(3) It shall come into force from the date of issuance of notification.

2. Deletion of Sub-rule (xx)- "Head Teacher" of Rule 2 of Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions)
Rules, 2023:-Sub-rule (xx)- "Head Teacher" of Rule 2 of Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023 is
hereby repealed.

3. Substitution of Sub-rule (vi) of Rule 7 of Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023
— The sub-rule (vi) of Rule 7 of Bihar State School Teachers (Appointment, Transfer,
Disciplinary Proceedings and Service Conditions) Rules, 2023 shall be replaced with the
following: -

“(vi) Any candidate can appear, maximum five times, in an examination
conducted under these rules.”

4. Insertion of Rule 13A (Fitment Matrix) after Rule 13 of Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions)
Rules, 2023: - A new Rule 13A (Fitment Matrix) shall be inserted after Rule 13 of Bihar
State School Teachers (Appointment, Transfer, Disciplinary Proceedings and Service
Conditions) Rules, 2023 as under:-
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13(A) Fitment Matrix:-Further, upon these Rules taking effect, their pay shall be as
per the The Fitment Matrix be as per the Annexure A. The Fitment Matrix indicates the
placement of the School Teachers as per these Rules.

5. Insertion of Rule 13B (Promotion) after Rule 13Aof Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions)
Rules, 2023: - A new Rule 13B (Promotion) shall be inserted after Rule 13A of Bihar
State School Teachers (Appointment, Transfer, Disciplinary Proceedings and Service

Conditions) Rules, 2023 as under:-
"13B. Promotion:- (1) The School Teachers shall be entitled to promotion as per

the following table:-

SI. | Category of School Next Category of Time Period
No. Teachers School Teac.hers for for Promotion Remarks
Promotions
1 2 3 4 5
1. | Class I to V School | Class VI to VIII School 08 Years As per available
Teachers Teachers vacancy.
2. | Class VI to VII | Class VI to VII Senior 08 Years In situ
School Teachers School Teachers upgradation
3. |[Class IX to X |Class XI to XII School 08 Years As per available
School Teachers Teachers vacancy.
4. |Class XI to XII|Class XI to XII Senior 08 Years In situ
School Teachers School Teachers upgradation

(2)  No promotion can be claimed as a matter of right. All promotions shall be
subject to the available vacancies and shall be done in keeping with the
Departmental policies. Furthermore, all promotions shall be made as per
the prevailing policy of the Department and shall be subject to eligibility
including the requisite qualification."

6. Substitution of Rule 14 (Disciplinary Proceeding)of Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions)
Rules, 2023: - Rule 14 (Disciplinary Proceeding) of Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023 shall
be substituted by the following:-

" 14. Disciplinary Action -

14.1 The SchoolTeachers shall be subject to such disciplinary action, for various acts
of commission or omission, as may be decided the Appointing Authority.

14.2 In particular, the Appointing Authority shall be competent to initiate
disciplinary action against an School Teacher in following cases: -

a. Unauthorized absence from duty;
b. Willful Disobedience and indiscipline;
Not contributing to the academic atmosphere of the school;
Matters of financial irregularity;
Lack of probity in public life;
Involvement in any criminal case;
Violation of provisions of Bihar Government Servant Conduct Rules,
1976;
Any other matter which the disciplinary authority may consider.
Violation of Rule 17 (Code of Conduct).

o ao
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14.3 Deemed Suspension:-Any School Teacher who has been in judicial/police/civil
custody for more than 48 hours shall be deemed suspended and the disciplinary authority
shall issue such orders.

14.4 The disciplinary authority may impose the following penalties on the delinquent
teacher:-

a. Major Penalties-
i. Dismissal
ii. Compulsory Retirement
iii. Demotion to lower post
iv. Demotion to lower pay scale
v. With holding increment(s) with cumulative effect
b. Minor Penalties-
i. Censure
ii. Requiring to mark attendance in such manner and before such
authority for specified number of days
iii. Imposing financial penalty by way of deduction from the salary not
exceeding 15 days
iv. With holding increment(s) with non-cumulative effect
v. With holding promotion

14.5 Procedure for initiating department action:-The disciplinary authority, upon
receiving a report against a delinquent teacher shall decide whether on the basis of report, a
prima-facie case of major penalty or minor penalty is made out. For the purpose, the
disciplinary authority may ask a show cause, giving 7 days time, from the delinquent teacher
as to why proceeding against him, for imposing major/minor penalty, as the case may be, be
not initiated. After the reply is received the disciplinary authority shall decide whether to
proceed for major penalty action or minor penalty action or close the matter. In case the
delinquent teacher does not reply to two such notices, the disciplinary authority shall be
competent to decide the matter ex-parte. If the disciplinary authority chooses to initiate
action for major or minor penalty, then further procedure should be followed as mentioned
in these Rules.

14.5. 1Suspension: - While initiating a disciplinary action on above grounds, the
disciplinary authority may place the delinquent Teachers on suspension. However, a show
cause shall be asked from the delinquent teacher before passing any order of suspension.
During the period of suspension, the said teacher shall be entitled to subsistence allowance
equivalent to 50% of basic salary and dearness allowance.

14.6 Procedure for Imposing Major Penalty:-

14.6.1 Whenever the disciplinary authority has reason to believe that the School
Teacher has committed any act as mentioned in these Rules, he shall ask the Block
Education Officer or any other employee to submit a draft charge-sheet along with
documents and other evidences. Thereafter, the disciplinary authority shall appoint an
Inquiry Officer who shall conduct the disciplinary proceeding. The Inquiry Officer shall
follow the principles of natural justice and provide adequate opportunity to the delinquent
teacher to present his case. The Inquiry Officer shall also provide such papers/documents as
are available with the office. The Inquiry Officer shall finish the departmental proceedings
within two months. If the delinquent teacher does not appear before the Inquiry Officer on
two dates, the Inquiry Officer shall, based on available documents, be competent to pass an
order ex-parte.

14.6.2 After the completion of the departmental proceeding the Inquiry Officer shall
submit this report to the disciplinary authority for further action.
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14.6.3 The disciplinary authority may appoint an Inquiry Officer from amongst the
Officers available at his disposal or may request the District Magistrate to appoint the same
from the Officers available in the District.

14.6.4 The disciplinary authority shall also appoint a presenting officer to present the
case of the Department before the Inquiry Officer. Such presenting officer can be from
amongst the block level employees of the Department. Alternatively, he may request the
District Magistrate to appoint the presenting officer from block level officers of the other
departments.

14.7 Procedure for Imposing Minor Penalty:- Where, in the opinion of the
disciplinary authority, the matter is suitable for imposing minor penalty, he shall ask a show
cause giving 15 days time to the delinquent teacher to explain why that particular minor
penalty be not imposed. Upon receiving the reply from the delinquent teacher, the
disciplinary authority may impose the particular minor penalty.

14.8 No work No pay Rule:-Where upon an inspection by any officer or authority
of the District or the Administrative Department, any teacher or staff of the school is found
absent without proper approval, it shall be competent for the District Education Officer to
withhold the salary of such absentee immediately. Thereafter, a show cause, giving 7 days
time, shall be asked from the absentee and if the reply is not satisfactory, the salary of the
absentee shall be deducted for the period of absence.

7. Insertion of a new Rule 14A (Appeal)inthe Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023
—A newRule 14 A (Appeal) is here by inserted after Rule 14 ofthe Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules,
2023as per the following: -

“14A. Appeal:- Any order passed by the disciplinary authority shall be appealable
before the Regional Deputy Director within 15 days of passing the order. The Regional
Deputy Director shall dispose of the appeal within 30 days. Provided that the Regional
Deputy Director shall hear the appellant before passing the order.”

8. Insertion of a new Rule 14B (Revision)in the Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023
—A newRule 14 B (Revision) is here by inserted after Rule 14Athe Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules,
2023as per the following:-

“14B. Revision: - A revision against the order passed by Regional Deputy Director
shall lie before the Divisional Commissioner. The Revision must be filed within 15 days of
the disposal of the appeal and the Divisional Commissioner shall dispose of the same within
30 days.

9. Substitution of Rule 16 (Appointment on Compassionate Grounds) of
Bihar State School Teachers (Appointment, Transfer, Disciplinary Proceedings and
Service Conditions) Rules, 2023:-Rule 16 (Appointment on Compassionate Grounds) of
Bihar State School Teachers (Appointment, Transfer, Disciplinary Proceedings and Service
Conditions) Rules, 2023 shall be substituted by the following:-

"16 Appointment on Compassionate Ground- Any appointment as school
teacher on compassionate grounds shall be subject to qualifying such screening test as the
Department may conduct. Provided further that any compassionate appointment shall be
made subject to the prevailing policy of the Department including the eligibility and
vacancy."

10. Deletion of Rule 18 (Complaints and Appeals) of Bihar State School
Teachers (Appointment, Transfer, Disciplinary Proceedings and Service Conditions)
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Rules, 2023: - Rule 18 (Complaints and Appeals) of Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules, 2023 is
repealed.

11. Substitution of Sub-rule (ii) of Rule 19 of Bihar State School Teachers
(Appointment, Transfer, Disciplinary Proceedings and Service Conditions) Rules,
2023:-Sub-rule (ii) of Rule 19 of Bihar State School Teachers (Appointment, Transfer,
Disciplinary Proceedings and Service Conditions) Rules, 2023 shall be substituted by the
following:-

"(i1) No new appointments to the post of school teachers can be made except as per
the provisions under these Rules or in compliance to judicial orders."

By Order of the Governor of Bihar
K. K. Pathak,
Additional Chief Secretary.

Annexure-A

Fitment Matrix Table
Category of . Senior
Sc%loo)l, I-V vievim | Senior VI- 1w x| XX | XX
Teachers Vi
1 2 3 4 5 6 7
Entry Pay 25000 28000 30000 31000 | 32000 | 34000
2 25750 28840 30900 31930 | 32960 | 35020
3 26520 29700 31830 32890 | 33950 | 36070
4 27320 30600 32780 33870 | 34970 | 37150
5 28140 31510 33760 34890 | 36020 | 38270
6 28980 32460 34770 35940 | 37100 | 39410
7 29850 33430 35810 37020 | 38210 | 40600
8 30750 34440 36880 38130 | 39360 | 41820
9 31670 35470 37990 39270 | 40540 | 43070
10 32620 36530 39130 40450 | 41750 | 44360
11 33600 37630 40300 41660 | 43000 | 45690
12 34610 38760 41510 42910 | 44290 | 47060
13 35640 39920 42750 44200 | 45620 | 48480
14 36710 41120 44030 45520 | 46990 | 49930
15 37810 42350 45350 46890 | 48400 | 51430
16 38940 43620 46710 48300 | 49850 | 52970
17 40110 44930 48110 49750 | 51350 | 54560
18 41320 46280 49550 51240 | 52890 | 56200
19 42550 47660 51040 52770 | 54470 | 57880
20 43830 49090 52570 54360 | 56110 | 59620

aflers, aftarea Jevmem,
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Website: http://egazette.bih.nic.in




